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COMPLAINTS AGAINST S.T.C. OFFICERS

*351. SHRI KANWAR LAL
GUPTA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government have re-
ceived any complaints against the
Chairman and certain other Officers of
the State Trading Corporation for cor-
rupt practices; and

(b) if so, the details thereof and the
action taken by Government in the
matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
(b). Complaints in regard to certain
transactions handled by some of the
officers of S.T.C. including the former
Chairman were received and are under
examination.

Complaints alleging corrupt practices
in respect of certain other matters dealt
with by some of the officers of the
S.T.C. were taken up by the C.B.I, for
investigation during 1966—68. They
are under different stages of considera-
tion.

AYURVEDIC TREATMENT FOR RalL-

WAY EMPLOYEES

*352. SHRI RAM SWARUP VIDY-
ARTHI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that there is
no provision for Ayurvedic treatment
of the Railway employees serving in
Delhi/New Delhi with the result that
several employees who have no faith
in allopathic drugs, go in privately for
the Ayurvedic treatment;

(b) whether it is also a fact that
there is a provision for Ayurvedic treat-
ment under the Central Government
Health Scheme for the employees serv-
ing in various other Centrel Govern-
ment offices located in Delhi/New
Delhi:

(c) if so, whether the reimbursement
of expenses is made to the Railway
employees who undertake the Ayurvedic
treatment; and



421  Written Answers

(d) if not, the reasons therefor and
the steps taken to provide Ayurvedic
treatment to the Railway employees ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) Faci-
lities for Ayurvedic treatment of Rail-
way employees in Delhi area have not
so far been provided. There is, how-
ever, no information as to whether such
of the railway employees who have no
faith in allopathy go in privately for
Ayurvedic treatment, but judging from
the increasingly heavy attendance at
the Railway Hospitals and Health Units,
it may be presumed that allopathic
treatment is quite popular among rail-
way employees.

(b) Yes, Sir. Two Ayurvedic Dis-
pensaries have been opened in Delhi
area as an experimental measure under
the Central Government Health Scheme
for employees serving in other Central
Government offices located in Delhi/
New Delhi.

(c) No, Sir. Even under the Central

Government Health Scheme, no reim- '

bursement of the expenditure incurred
on treatment under the Indian systems
of medicine outside the Central Gov-
ernment Health Scheme is permitted.

(d) Non-allopathic systems of medi-
cine have not yet been recognised hy
the Government for development of
health services. However, the question
of providing facilities for treatment in
Indian systems of medicine to railway
employees in Delhi area, purely as an
experimental measure, is receiving the
attention of Government,
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TRADE WITH AUSTRALIA

*354, SHRI D. N. PATODIA :
SHRI Y. A. PRASAD :

Will the Minister of COMMERCE
be pleased to state :

(a) whether the Prime Minister dur-
ing her visit to Australia had discussed
with the Australian Government the
unfavourable situation which the Indgan
Textile Exports to Australia are facing
at present as a result of dumping of the
Chinese goods there;

(b) if so, the steps proposed to be
taken by both the countries in this re-
gard; and

(c) whether any agreement is pro-
posed to bo signed to obviate the above
difficulties ?





